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G.5.R. 866(E}.—In cxercisc of the powers con-
ferred by section 10 of the Dadsa and Nagar Haveli Act,
1961 (35 of 1961, the Centra) Government liereby extends
w0 1he Union tcrritory of Dadra and Nagar Flveli, the Goa,
Daman and Diu Registration of Towrist Trade Act. 1982 (10
of 1982). as in force in the State of Gon at the date of this
Notification. subjcct 10 the following modilications.
namcly —

Madibcations

I Throughout (he Acl. unicss otherwise di-
rected.—

@ tor the word “Govemmen!” (except in the
proviso to scction 11 and scction 4}, the
word = Admintstrator *shall be subsiituted:

(b1 forthe words"Goa Daman and Niu” wher-
everthey oconr Jexcept mihe emacting for-
muli and in sub-section (1) al section 1],
{he words *Dadr and Nagar Haveli™ shall
be substilned

2 Inscction 2. —

clause (a1 shall be re-numbered as clause
can) thereof and before e clause {na) as so
re-numbered, the following climse shall be
insericd. uinRely -—

“) Adminmstrnor” means the Ad-
mingstrator of the Union Territory of
Dadrs and Magar Haveli appointed
by the President wnder article 23% of
the Consgintion”

fF.No U-11015/2/2000-UTL]

P K. JALALI Jt Sccy.
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() et e ¥ Wt d T T A Wi ANNEXURE
@i % a1 37 At ) o & g GOVERNMENT OF GOA, DAMAN AND DIU
=} O Forrn v @ e R ¥ Law Department (Legal Advice)
() 1 s ey bt s i N o (b
st 7 5 S7/82 )
' The following Act which was passed by the
(@) @ T o= foma s fafen fEW W B W Legislative Assembly of Goa, Dantan and Div on the 2fth
farfe foeem ST - day of mly. 1982 and assented (o by the Adminisirator on
the 14th November. 1982 is hereby published for the gen-
(3) T srfurfrae 3 I ST T W T eral information of the public.
WA 1w ¥ ordE B B. S, Subbanna. Under Secretary (Drafting).
Panaji, 23nd November, 1982,
MTNMISTRY OF HOME AFFAIRS The Goa, Daman und Div Registration of TouristTrade
NOTIFICATION Act, 1982
(Act Ne. l0of [982)
New Treni. the 271k November, 2001 AN
ACT

w0 provide for the registration of persons dealing
with tourists and for matters connected therewith,

Be it enacted by the Legislative Assembly of Goa,
Daman and Diu in the Thirty-third Y car of the Republic of
India as follows:

CHAFPITERT
Preliminary

1. Short title, extent and commencement.— (1}
This Act may be colled the Goa, Daman and Diu Registra-
tion of Tourist Trade Act, 1982.

(2} Tt shall extend to the wholc of the Union terri-
tory of Goa, Daman and Diu.

(3) It shall come into force *on such date as the
Government may, by notification in the Official Gazette
appoint.

2. Definitions.— Ln this Act, unless the context
othcrvisc requires,—

{n) “boat” includes a housc-boat. motor-boat,
wnator launch, pedal boat, sailing boat and canoe:

(b) "certificate’ meuns a certificate of registration
issucd under any of the provisions of this Act.

(¢} "dealer’ Mcas 1 PETSOR CAUTYIng on in a tour-
is( arca the businss of selfing any notified articles. whether
wholcsale or retail. and whose stocks/tumover of the said
notifted artictes exceeds 50% of their toial stocks/mmover,
and includes his agent or employee transacling busincss
ot hjis behalf”™

(d) ‘Government” mcans the Governument of Goa,
Praman and Diu:

*Seo Notlication on page 22,

Ielauke {c) substituted by (Amendment) Act, 1988 (Act 10
of 19%E) (1G5, Serics 1 No. & dated 27-5-198R). The onginal clavse
reads as lollows.

“{e) “dealar’ means A person currying on in & tourkst arca the
husinast of selling any net{les artioel. whether wholo-aale or retal,
and meludes his ngent or empleyoe transacting husiness on his be-
halt™.
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(e) ‘hotel includes any premises or part of pre-
mises including a house-boat, restaurant, baror atent where
lodging with or without board or any kind of eatables or
beverages is provided for a monetary consideration;

(f) ‘hotel-keeper' includes any person who owns
or operates a hotel as proprietor and includes a person
managing or operating the affairs of a hotel for and on
behalf of the proprietor,

(g) “malpractice’ includes cheating, touting, im-
personation, obstruction in allowing free choice for shop-
ping orstay or rave] management, charging aprice higher
than that displayed on the abel or remuoneration higher
than that fixed under this Act, failure 1o dispiay price label
on the articles, failure to give cash memos and wilfl failure
{0 execute an order within the stipulated time and accord-
ing to the terms agreed.

Explanation 1.— For the purposes of this clause,
fabelled price (the price displayed on the {abel on the ar-
ticle) shall be the reasonable price as may be fixed by the
prescribed authority.

Explanotion 2. The expression ‘touting” means
coercing for shopping, accommodation, gansportation,
sight seeing or pesiering for any particular premises, per-
son, establishment, manufacturer or any other service con-
nected with tounism with consideration of personal
benefit;

*(h) *notified article’ means any article notified
by the Government fn the Official Gazette for the purposes
of this Act,

(i) ‘prescribed’ means prescribed by rules made
under this Act;

*(j) ‘prescribed authority’ means the authority
notified as such by the Government, provided that differ-
ent svthorities may be notified for different provisions of
this Act;

(k) ‘towristarca’ rocansany area notified by the
Government in the Official Gazetie to be a tourist area for
the purposes of this Act;

¢1) ‘tourist’ means a person or group of persons,
including pilgrims, visiting the Undon. tecritory of Goa,
Daman and Din from any part of India or outside India;

(m) ‘ravel agent’ means a persen cngagedinthe
business of making travel, camping, tour operating of other
travel arrangements for tourists for a monetary consider-
ation and includes 2 tourist guide, excursion ageat, tent
and camping agent or touf operator;

(n) “trave) arangements’ inchude —-

(a) arrangements fof transportation, sight seeing;

(b) arrangements for lodging with or without food,
and

(c) rendering other services, guch as assistance for
game, sports of receipt of despatch of personal belong-
ings of a tourist. )

#See Notifications dated 8-7-1983 on pages 51 and 53

3¢ssiarize —2

CHAPTERI
Registration of Dealers

3. Registration.— {1}Every person intending to
cary on business of a dealer under this Act shail, before
he commences such business, apply for registration to the
prescribed authority in the prescribed manner:

Provided that nothing in this sub-section shall
apply to the sale of notified articles in fairs and temporary
markets organised during festivals.

(2) Notwithstanding anything contained in sub-
section (1), any person already carrying on business of
selling any notified article in a tourist area on the date such
article is notified under clause (h) of section 2 shall apply
for registration under this Act within three months from
the aforesaid date.

(3) Every application reade under sub-section (1)
shall be disposed of within a petiod of three months from
the date of receipt of the application failing which the ap-
plication shall be deemed fo bave been accepted for regis-
tration

4. Certificate of Registration— The prescribed
authority shall, nnless registration is refused under sec-
tion 5, dircct that the name and the particulars of the dealer
be entered in the register maintained for the puipose und
shall issuc a certificate to the dealer in the prescribed form
withina period of theee months from the date of the receipt
of the application.

5. Refusal to register.— (1) The prescribed au-
thority may refuse 1o regisier a dealer under this Act on
any of the following grownds, namely =~

(a)if e is convicted of any offence under Chapters
KTV and XV of the Indian Penal Code, 1360 (Central Act.
45 of 1360) under any of the provisions of this Act or of
any offence punishable under any law providing for the
prevention of hoarding, smuggling or profileering of adul-
teration of food and drugs or corruption and two years
have not. clapsed since the termination of the sentence
imposed upon him:,

(b} if he has been declared insolvent by a Coun of
competent jurisdiction and has not been discharged;

(c)ifhis name has been removed from the register
under clause (c) clause (d) of section 6 and three months
have not eiapsed since the date of removal;

{d) i in the opinioh of the prescrived authority
thege is sufficient ground 1o be recorded In wriang, for
refusing regisiration.

(2) No application for registration shall be refused
unless the person applying for registration has been ai-
forded a reasonable opportunity of being heard.
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6. Removat of the name from the Register.—

(1) The prescribed authority may after affording & reason-

able opportunity of being heard, by an order in walting,

remave the name of 2 dealer from the register and cancel

his certiflcate on any of the following grounds, namely:—-
(a) If he ceases to be a dealer,

(b) if he is convicted of auy offence under Chapter

XIV and X Viof the Indian Penal Code, 1860 (Caniral Act 43-

of 1860) or under any of the provisions of this Act or of
any offence punishable ynder say law providing for the
prevention of hoarding, smugiing or profiteering or adul-
teration of food or drugs or corruption;

(c} if he is declased an insolvent by a Covrt of
competent furisdiction and has not been discharged;

(d) if any complaint of malpractice is received and
proved againgt him. -

(2) Any desler whrise name is rermoved from the
registar under sub-section ¢ 1) shall forthwith cease tobe a
dealer,

CHAPTER i
Registration ¢f Hotels

7. Registration.— (1) Eve-y pevson intending 1o
operate a hotel in 2 towist area shi:i. beloro operating i1,
apply for registration to the pres.rihod awthority in the
prescribed manner,

(2) Notwithstanding any'hing contained in sub-
section (1), any person already operating 2 hotel In a towr-
ist area on the date of notification wuder clavse (k) of asc~
tlon 2, shall epply for registration within three months from
the aforesaid date.

(3) Bvery application made nnder sub-section (1)
shall be disposed of within a petiod of three months from
the date of recelpt of the application fafling which the ap-
phication shall be decmed to have been accepted forregis-
tration.

8. Certificate of registration.— The presctibed
authority shall, unless regisiration is refosed mder sec-
tion 9, direct that the name and the particulars of the hotel
and the hotel-koeper be entersd in the register maintamed
for the purpose and shall issoe a certificate 1o the hotel-
keeper in the prescribed form.

9, Refusal to register & hote— (1} The prescribed
authority may refuse to rogister a hotel under this Act on
any of the following grovmds, namely:—

(&) If the hotel-keeper is convicted of amy offence
under Chapters XTIV and XVI of the Central Act Indian

Penal Code, 1860 (Central act 45 of 1860) or under any of
the provisions of thls Act or of any offence punishable
under suy law providing for the prevention of hoarding,
spuggiing or profiteering or adulteration of foed or dmgs
or corruption and two years have not clapsed since the
tenmination of the sentenco lmposed upon him;

(b} if the hotel-keeper has been declared an insol-
ventby a Court of competent jurlsdiction and hae not been
discharged;

() if the name of the hotel-keeper has been removed
from the register under clanse (€) or clanss (d) of soction 10
and three months bave not clapsed since the date of re-
moval;

(d) if the hoiel-keeper does not hold a licence or
certificate required to be held by him under any law for the
time being in force;

(e}ifin the opinion of the prescribed awthority there
js suf¥icient ground, fo be recorded in writing, for refusing
registration,

(2} No application for registration shall be refused

unless the person spplying for registration has been af-
forded a reasonable opponunity of being heard.

10. Removal o the name from the register.—
[1) The prescribed antbiority 1uay, after giving an opporal-
nity of being heard b¥ Am order in wriiing, remove the name
of a hotel from the rogister and cancel its certificate on any
of the following grounds, namely:—

(a) if the hotel-keeper coases to operate the hotel in
the wourist area for which it is registered;

(b) if the hotel-keeper is convicted of any offenue
under Chapters XTV and XV1 of the Indian Penal Code,
1860 (Central Act. 45 of 1860) or under any of the
provisions of this Act or of any offence punishabie under
any jaw providing for the provention of hoarding, smog-
gling or profiteering or adulteration of food or drugs or
corruption;

(G} if the hotel-keeper iz declared an insolvent by a
Court of competent jurisdiction and has not been dis-
charged;

(@) if amry complaint of malpractice is received and
proved agalnst a hotel-keeper.

(2) Any hotel the nams of which g removed from the
rogister under sub-section (1) shall forthwith cease to

operats.

11, Classification of hotels and fixation of rates.—
‘The prescribed sutbority may after following the proce~
dure as may bo prescribed and after giving sn opporianity
of boing heard to the hotel-keepez, by notification in the
Official Gazetie, classify the hotelg and award a grade o
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each hotel and also fix the reasonable maximam rate and
the service charges, if any, commensurate with the stan-~
dard of the hotct and the quality of food, accommodation
and service, which may be charged by the hotel-keeper for
board or lodge or for both from the person staying therein
or from other customers:

Provided that nothing in this section shall apply
to the hotels which arc classified or graded by the Govem-
ment of India or any board or authority under the Govern-
ment of India or by or under an Act of Parliament.

12. Hotel-keeper to display information —Every
hotel-keeper shall causc to be displayed at some copspicu-
ous place of the hotel. such information as may be pre-
scribed,

13. Hotel-keeper to present detailed bill.—
Every hotel-keeper shall render detailed bills to the per-
sons residing in the hotet and other customers and shall
pive receipts in acknowledgment al all payments.

CHAPTER IV
Travel Agenty

14, Repistration.— (1) No person shall carry on
the business of a travel agent unless he is regisiered in
accordance with the provisions of this Acl,

(2) Every person intending 1o act as a wavel agemt
sliall, before he commences to act as such, apply for regis-
{ration to the prescribed authority in the prescribed man-
ner.

(3) Notwithstanding anything contained in sub-
section (2), any person alrcady engaged in the business a5
a travel agent, shall apply for registration within three
months from the date of commencement of this Act.

(4) Every application made under snb-section (2)
shall be disposed off within a period of three months from
the date of receipt of the application (aijing which the ap-
plication shall be decmed to have been accepled for repis-
tration.

15. Certificate.— Theprescribed authority shall,
umless registration is refused under section 16, direct that
the name and particulars of the {ravel agent be entered in
the register maintained for the purposce and issue a certifi-
cate 10 the travel agent in the prescribed form

16. Refusal to register.— (1) The prescribed au-
thority may refuse to registera wavel agentunder this Act
on any of the following grounds, namely.—

(a)if hie docs not possess any of the prescribed quali-
[ications,

(b) if he has been convicted of any offence under
Chapters XIV and XVT of the Indian Penal Code. 1860 ox

ZELK fok J2us) =3

(Central Act 45 of 1860) under any of the provisions of this
Acl or of any offence punishable under any law providing
for the prevention of hoarding, smuggling or profitcering
or adulteration of food or drugs or comuption and two
years have not elapsed since the termination of the sen-
tence imposed upon him;

() if he hasbeen declared an insolvent by a Court of
competent jurisdiction and has not been discharged,

(d) if his name has been removed from the register
under clause (¢} or clause (d) of section 17 and three months
have not clapsed from the date of removal,

(e)if in the opinion of the prescribed authority there
is sufficient ground. 10 be recorded in writing, for refusing
registration.

(2) No application for registration shall be refused
unlcss the person applying for registration has been al-
forded a reasonable oppotiunity of being heard.

7. Removal of the name from the register.— (1)
The prescribed anthority may, afler giving an opportunity
of being heard, by an order in writing, remove the name of
a travel agent. from the register and cancel his certificate
on any of the followiny grounds namely:—-

{a) if he ccases to act us a travel agent,

(b) il he is convicied of any offecnce under
Chapters X1V and XVT of the Indian Penal Code, 1860
(Centrat Act 45 of 1360) or under pny of the provisiens of
this Act or of any offence punishable under 45 of 1860
any law providing for the prevention of hoarding. smug-
gling or profitcering or adulieration of food or drugs or
carruption;

(¢} if he is declared an insolvem by a Count of
competent jurisdiction and has not becn discharged:

(d) if any complaint of malpractice is reccived and
proved against him,

(2} Any trvel agent whose name is removed from
the register under sub-section (1) shall forthwith cease o
be a lravel agent.

§8. Fixation of vates.— The prescribed a uthority
tnay. by anotification in the Official Gazelte. fix Ihe reasol-
able maxinwm rates which may be chirged by o travel agent
for the service rendercd by him Lo a peyson engaging him
as such.

19, Travel agent not to demand tip, ete.— Mo travel
agent shall demand any 1ip. granuity. presents or conimis-
sion other than thal permissible under this Act from any
persons engaging him or from any dealer selling notified
article to any person of from any hotel-kceper in whose
hotel such person resides or intends © reside.
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CHAPTERV
Apped and Revision

*20, Appeal.— (1) Subject to the provisions of
sub-section (2}. an appcal shatl lie from every order of the
prescribed wuthority under this Acl to the appellate an-
thority to be appointed by the Govemment.

(2) Every such appeal shall be preferred within
nincty days from the date of communication of the order:

Provided that the appcllate anthority may enter-
tain the appeal afier the expiry of the said period of ninety
days if it is satisfied that (he appcllant was prevented by
sufficient cause from preferring the appeal intime.

{3) The appcliant shall have a right (0 be repre-
sented by a counsel or by a duly authorised agent and the
prescribed authority may be represcated by such officer or
person as the prescribed authority may appoint.

(4) On reccipt of any such appeal. the appellate
authority shall. afier giving the appellant a reasonablc op-
portunily of being heard and after makiug such cnguiry as
it deems proper, pass such order as it may decm fit, alter
recording the reasons there(or.

21. Revigion.— The Revisional Authority* 10 be
appoinied by the Govermnient nay, cither oit his oy mo-
tior or on an application made by it aggricved party. call
for the rccord of any case disposed off by the appcllate
authority, for the purpose of satislving itsctf as o the cor-
rectniess, Jogality or propricty of any order passed by (he
appetlate avthority and puss such order thereon as il thay
decm fit and such order shall be final :

Pravided that no such record shall be called lor
after the expiry of three months {rom the diic of communi-
cation of the order

Provided further that no order under this section
shall be made 1o the prejndice of a purson nnless lic has
had a rcasonable opportunity of being heard either per-
sonadly or through a counsel or by a duly authorised agent

CHAPTER V]
Offences and Penaltics

22. Penalty for defaule in vegistration.— (1) Any
person carrying on Uc business of o dealer. hiotcl-keeper
or trave) agent without proper registration under this Act
or in vielation of any of the provisions of this Act or the
Rules made thercunder shall be punishable by the pre-
scribed authority wilh fing which imay exlend 10 Rs. 2,000,

Fxplanation, - A person wha has nade an ap-
plication within the prescribed period and which is pend-
ing disposal shall not be o defaulier for the purposes of
this section,

23. Penalty for False statement—IF any porson
required to make a stalement under this Acl or the rules

* S¢e Nottivation duted 16-10-1980 al page 31.

made theremnder wilfully makes a falsc statement or sup-
presses 3 matetial fact with an intention to mislead the pre-
scribed authority, he shall be punishable by the prescribed
authority with fine wlich may extend 1o Rs. 2,000.

24, Certificate not to be assigned.— Any person
who lends, transfers or assigns the certificalc issued
under this Act, shall be punishable by the prescribed
authority with fine which may extend ta Rs. 2,000

25, Certificate and documents to be shown o per-
sons on demand.— (1) Any person registered under this
Act, shall. avall times on demand, produce and show his
certificate or any other document required undcr this Act
or the Rules made thereunder to the prescribed authority
or any officer authorised by hinin (his behalf.

(2) Any person who refuses on demnand w show
his certificate or docament, or allow it to be read by any of
(he persons anthorised o demand it, shall be punishable
by the prescribed avthority with fine not exceeding
Rs, 500

26, Penalty for malpractice.— [f any dcaler,
hotel-keeper. travel agent of any other person to whom
this Act may be made applicable. commits a malpractice or
contravenes any otlicr provisions of this Act or the Rules
made theteunder in a tourist area for which no specific
penalty has been provided, he shal be punishable by the
prescribed authority with fing which may extend to
Rs. 1000,

27, Obstructing lawful authorities.— I any per-
son wikully obstructs or offers any resistance (o. or other-
wisc interferes in the discharge of the [unctions of the
prescribed anthoriey or any officer authorised by him cxer-
cising any powcr, of perfarming any dutics conferred or
imposcd upon it or him by or in pursuance of this Act or
ihe Rules made thereunder, he shall be liable to punish-
ment with imprisonment which may extend to three months
ot wilh fing not exceeding Rs. 100 or with both.

24. Penalty for subsequent breaches.— (1) Any
person committing a breach of any of the provisions of the
Act or the Rules made thereunder for which he has been
once punished with fine by the prescribed authority under
any of the provisions of s Chapter, shall be punishuble
with impsisonment which may exiend to six months or with
fine wihich ney extend o Rs. 5,000 or with both.

(23 No prosecution shall be instituted aguinst wry
person for any offence under this Act excepl oh & com-
plaint made by the prescribed authority.

{3} Any finc imposed under this Chapter shall
be recovered as if it were a fine recoverable under the
provisions of the Code of Criminal Procedure, 1973 (Cen-
traf Act 45 of 18601).

29, Power of the prescribed authority to suramon
and enforce attendance of witnesses and other persuny—
The prescribed authority shal) »1ve all the pawers of a
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Civil Court. under the Civil Central Act 43 of 1860
Procedure Code, 1908 whilc hearing any application
under this Act in respect of (he following maiters,
namncly —

() summoning and enforcing aticndance of the
complainant or the person against whom complaint is made
under this Act and witnesses requircd in counection there-
with:

(b) compelling the production of any document.
and

(c) examining witnesses on oath — and may sum-
moR and CMEAE P mols Yy person whose cvidence
appears to be material.

30, Compusition of offences.— (1) Subjcct 1o
such conditions as may be prescribed. the prescribed au-
thority mity accepl (rom any person accused of an offence
under this Act or the Rules mide ihercunder, other than an
affence under scetion 27 of the Act. such sum of money, as
may be preseribed. by way of composition for such of-
fence med may . out of the money so received. compensite
the person against whom the o {fence has been commilied
ta the extent (he prescribed authority deems reasanablc.

. 21 On the composition of the offence. no further
procecding in respecl thereol skall lic.

CHAPTER V11
Miscellancous

31. Notification of charges.— {7} Whenevera
busimess. for which a centificate is held by a person, de-
volves. by inheritonee or otherwise, upon any olher per-
son or underpoes o change m respect of any particulars
entered jn tlic repister under 1his Act, such person shall.
withinsiaty days of (he date al'such develution or change.
nolify inwntiog. the Mt o the preseribed authority.

.2+ 'Fhe preseribed authority shall make neces-
gary changes in the regisicr maintained for the purpose
and in the certificale

-5+ Nonw thstnding anything contained in sub-
sechion (). the preseribed authority may. after giving an
apporiimity ol being heind. remove from the register. the
mame of the person in whose favenr the certificaic was
issiied and cancel 1he certificate il the suecessor is not
quialified 1o be registered under this Act.

32 Return of certificate,— When a certificate is
_aieelfed under tiis Act, the person holding such certifi-
sase shall wiihin seven days from the date of commumnica-
1ion of the order of cancellation retum i to the prescribed
anthoniy

33. Duplicate certificate.~—1f certificate issucd
under this Act is lost. damaged or destroyed, the prescribed
quthonty shall. on an application made in (hat behalf by

the person holding such certificate and on payment of the
prescribed fee, issue a duplicate certificate.

34. Certificate to be kept exhibited.— The Cor-
tificate shall be exhibited by the person holding it in a
conspicuous place at the principal place of his business
and if he has no place of business, he shall keep it on his
person.

35, Publication of name of person removed from
the register.— Thg prescribed authority shatl publish in
the Official Gazetic and in sach other manner it deems fit,
(he names and addresses of the persons and of the hotels
whose names have been removed from the regisier or
whose certificates have been cancelled or who have been
refuscd registration under this Act.

36. Power to inspect.— The prescribed anthorily
orany person authorised by him in this behalf may. within
the tourist area, inspect at all rcasonable times, the pre-
miises in which a dealer or a travel agent cafries on his
busitiess or any premises where a hotcl is operated and
require such dealer, uavel agent ord hotel-keeper to pro-
duce any documeni kept in pursiiance aof (his Act or the
rutes made thercunder for inspection.

37. Fixation of rates for other services.— The
prescribed autherity may, by a notification in the Official
Gazelte, fix the rensonable maxinmm ra(cs which may be
charped in a tourist arca, for such other tourist service, as
may be prescribed,

38, Powers of Gavernment to apply Act to other
persuns.— The Govormmcent may, by notification. in the
Official Gazette. direct that afl o any of the provisions
of this Act or the rules made thereunder shall. with
such ¢xceptions, adoptions or modifications as may be
considercd necessary. apply to persons doing the
busincss of providing such Lourist service in p Lonrist ired
s may be prescribed.

30. Pawers and duties of Police in respect of of-
fences and assistance to prescribed authority.— Every
Police Officer shall give imumediate information 10 thepre-
scribed authority of an offence coming to his knowlcdge
which has been commitied against this Act or any rule
made thercunder and shall assist the prescribed authority
in the excrcise of his law{ul authority.

400, Indemaity.— No suit. prosecution or other
legal proceedings whalsocver shall lie against the Goven-
ment or any officer or cmployee of the Governnient in
respect of anything which isin good faith donc or intended
1o be under this Acl.

1. Reservation of powers of local authority. —
Nothing in this Act shall take away or dimipish any of the
powers vesied in any local authority by or under any kaw
for the time being in force.



14 THE GAZETTE QF INDIA - EXTRAORDINARY 1Pl - Soof

42, Power to make rubes.— /3 The Gov omment
may, by notification in the Official Gazetie. make rules for
carrying out the purposes of this Act.

¢2) In particniar and withowt prejudice (o the
gencrality of the foregoing powcers, such riles may pro-
vide for —

(a) the maintenance of registers, books and forms
by a hotel-keeper, dealer or travel agem for conduct of
business;

(b} the form ol application for registration and for
ceriificate;

(c) the (¢e for registration;
(d) the manner for _giv‘mg notices under this Act,
(¢) classification of hetels and travel agents;

(f) qualification for registration as ravel ageats;

{2y manner of publication ol ihe impes and ul-
dress of (hg persons and of (he horcts rentoved rom 1he
register or 10 whomn registration his been relhised

(h) the place where the prescribed auhority shalt
hold enquiry under this Act. and

(i} any other matter which is to be or mny be pre-
scribed.

¢3) Every rule made wnder this Act shall be sub-

Jject to the conditions of previous publication.

Secretanial, Paaji-Goa, U, D. Sharma
Dated ; 23rd November,  Scoretary to the Government of
1982, Gaat, Daman and Diu, Law
Department (Legal Advice)
{Pubiished 1 the Ollicial Gazette, Serwor I
Ne 36, dated 2-12-19823
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